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(iil) Statement giving reasons tor

L_he delay in laying the papers men-
tioned at (i) above.

[Placed in Library, See No. LT.
3540937
TiE COIR INDUSTRY (AMEND-

MENT) BILL, 1993

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(DEPARTMENT OF SMALL SCALE
INDUSTRIES & AGRO AND RURAL
INDUSTRIES) (SHRI M. ARUNA-
CHALAM): Madam, I beg to move
for leave to introduce a Bill furthey
to amend the Coir Indusiry Act 1953.

The quesiion was put and the motion
was adopled.

SHRI M. ARUNACHALAM: Ma-
dam, I introduce the Bill

Rc. T. V. coverage of debates in
Rajya Sabha

SHRIMATI JAYANTHI NATA-
RAJAN (Temil Nadu): Madam, I
want to raise an issue and I am sure
all the Members will agree with me.
The debate an the Motion of Thanks
on the President’s Address has been
televised only in the Lok Sabha. I
don’t understand the reason why the
Rajya Sabha is heing consistently left
out of the television coverage. If the
coverage is going 1o be on the Mo-
tion of Thanks, the entive debate
should he covered, in the Rajya Sabha
as well as in the Lok Sabha. This
is something which is going to I
preserved for posterity. Madam, con-
sistently an attempt is being made
to reduce the position of the Rajya
Sabha. I don’t know who is responsi-
ble for all this,

Now when the Budget comes up,
the argument is going to be that there
the Lok Sabha is chiefly concerned
with the Budget. So, therefore, they
won't cover the Budget also. Madam,
T think that this is very wvrong. 1
would like the Govermment or the
Minister of Information and Broadcas-
ting of whoever is responsible to kind-
ly come up with a statement and let
us know. ... (Interruptions)...
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SHRI V. NARAYANASAMY (Pon-
dicherry): Madam, we want a diree-
tian from the Chair.

SHRI KAMAL MORARKA (Rajas-
than): Madam, the Minister of Par-

liamentary Affairs is here. He can
clarify the position.
SHRIMATI JAYANTHI NATA-

RAJAN: Now the entive debate has
been covered in the Lok Sabha., I

don’t see any reason why it could
not have been covered in the Rajya
Sabha also.

SHRI KAMAL. MORARKA: Her

point is valid. Shuklaji should tell us
the reason.

SHRI SURESH KALMADI (Mahara-
shtra): Madam, with you sitting in
the Chair how can there be 3 step-
motherly freatment in the Rajya Sa-

ba? Please give a rulng, (Imier-
ruptions) ...
SHRIMATI JAYANTHI NATA-

RAJAN: Madam, please give a direc-
tion.

THE DEPUTY CHAIRMAN: [ don’t
think it is the responsibility of the
Ministry of Parliamentary Affairs be-
cause the Parliamentary Affairs Min-
istry doeg not look after the Parlia-
ment job. The Rajya Sabha Secretariat
ang the Lok Sabha Secretariat are
1esponsible for it. 1 will tell the Sec-
retary-General tg take note of the
sentiments of the Members and we
should recerd ‘it. Whis matten was
raised before also, M think, by Mr.
M.A. Baby in the last Session last
year and we had made the complaint
also. And T think this is absoutely
correct that the speeches made heve
sither on the Budget or on any other
subject are> ag relevant as thos= made
in other Touse and they should be
kept for posterity or for televising, if
znd when necessary, as rELey do for
the Lok Sabha, So, I will ask the Sec-

retariat, we will discuss the matter
and a redressal of your gricvance
would be done.

SHRI SUBRAMANIAN SWAMY
(Uttar Pradesh): Madawm, ... (Inter-
ruptions) . ..
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s Tgo Tao Ageta fedtr (fagiz)
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T garT WMT HqIF AT FT gL
ImA A ¥ =T gAA Uemfw S
AU T & | ATT A F AT AT
N gEd @i g, § FwE F NS AR
T qEga | fag wsgufa S &
qg WIS qrEE FAE FT UZH
IR E | TgT 9T @R e AwE
F WARF T QAT FT FAWAA
T AT mYAiT w2, wEr
aAgar g 1 X gAmai g fag e
AfgF=T F1 g7 & 1+ ¥ AW F@0g
5 7z fafays = #eT & 1 32
qYTE T Al &, 3T IF U Hew
a5 fufads | w9 gw Hew gl #
5 § AT qAT WAl F oa—Ed &
WA TG ST oqigw I} OF M
IWE AR Ag fEE AW gwow
fwd @ar & v oen aar & fET
A8l g 2 | TS KO T F 7
ag A qW &9 &9 ¥, ag fedvsa
& T A%y ¢ 1| %19 fenafa g
fray dawifwa & 72 7 =g =m
T Fi WA § | TH qIA FT
FIAA WL AFATHAT S FT TR F,
I8F faoc T fodm 2 7 s@
fgars % F@E genr Sfge ?
SHRI GURURAS DAS GUPTA

(West Bengal) : Madam .. (Interrup-
tions) ...

THE DEPUTY CHAIRMAN: I gave
my ruling, I gave my direction. . .
(Interruptions). . .

SHRI GURUDAS DAS GUPTA:
Madam, Mr. Shukla is here. The Par-
liamentary Affairs Minister is here.
(Tnteruptions)

THE DEPUTY CHAIRMAN: It is not
My, Shukla’s responsibility, T am tell-
ing you, it is not the Parliamentary
Affairs Ministry which decides. I know
it. Mt I8 the Secretariat which is res-
ponsible. (Interruptions)

THE MINISTER OF WATER RE-
SOURCES AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA): Madam,
I would like to respond to it. Madam,
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I have heard the submissions made to
you by the hon, Members. You krow
that these matters regarding televis-
ion and other maters are handled by
the Speaker. Therefore, I am goping to
bring the sentiments of this House
to his nofice and also ...(Interrupt-
ions) .. .

THE DEPUTY CHATRMAN: Tt
him speak ... (Interruption)... Hon.
Members, (ot us maike a habi+ of Ms-
tening {o other people and then ex-
press our cpinion. You will also be
hesrd. Let Lim finish first, .. (Inier-
vuptions) . . .

SHRI VIDYACHARAN SHUKLA:
I agree that this House has an equal
right &5 be not only recorded but also
to be televis:d. From oty side we wili
emphasise these facts and particularly
sg in relation to major debates that
take place in the two Houses, the
Motion of Thanks to the President’s
Address, Budget and the Railway
Budget. In the case of Budget, may be

‘he lower House hag certain addi-
tional responsibilities. But on the
Motion of Thanks to the President's

Address. proper arrangements should
be made. I want to express my soli-
darity with these demands and I will
see what we can do about it... (Inter-
ruptions) . ..

THE DEPUTY CHAIRMAN: Mr.
Shukla, I would like to say that the
Speaker is Tesponsible for Lok Sabha.
The Chairman and Rajya Sabha
Secretariat are responsible for Rajya
Sabha. I agree with the sentiments
expressed that it was a lapse on the
part of Rajyy Sabha not to have re-
corded in spite of the demand made
last year. Now the Secretary Gene-
ra] has told me that he would take
vare of it and Budget and other spee-
ches during the Budget distussion
and the Railway Budget would be
fullv recorded Tt ig not the Parlia-
mentary Affairs Ministry’s responsi-
hility. So we should absolve them
of this unnecessary rcsponsibility...
(Interruptions) . ..

SHRI YASHWANT SINHA (Bihar):
Madam_ may I bring to your notice
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the fact that when we had an import-
ant debate on the post-6th December
situation in this House, I remember,
the debate was videoed by the TV
group but it was never telecast. This
is also g lapse which has taken place.
We really become the secondary
chamber. . . (Interruptions) ...

THE DEPUTY CHAIRMAN: Recor-
ding is the responsibility of Rajya
Sabha Secretariat and telecasting is
the responsibility of the I & B Minis-
try. Now we should know where
to draw a line, We will find a way
out. But the Parliamentary Affairs
Ministry has got nothing to do with
it, T

H

SHRI YASHWANT SINHA: As far
ag We are concerned the whole thing
is one process. That is the point I
am making. .. (Interruptions) ...

AT

SHRI GURUDAS DAS GUPTA:
Madsm, the Government hag a collec-
tive responsibility. The Members
cannot run from pillar to post to find
out which Minister is responsible.
But the voint is Government has to
see that when the bicameral system is
in operation nothing is done which
goes sgainst the spirit and letter of
the Indian Constitution. Tt is not a
question of our sentiments. W have
an eoual right. While replying to
the debate the Minister was saying
that in tespect of Budget the other
House has a priority. If this is the
way hon. Ministerg seel to argue be-
fore th. House, cnz can  quite well
understand what is st the back of
their mind... (Interruptions) ...

SHRI SUBRAMANIAN SWAMY: I
also want to bring to your notice...
(Interruptions)

SHRI DIPEN GHOSH (West-
Bengal): Even if it is televised who
witnesses?

THE DEPUTY CHAIRMAN: Now,
we have to take other things also...
(Interruptions)
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SHRI YASHWANT SINHA: Mad-

am, I have the Chairman’s permission

to raise an issue today...(Interrup-
tions)

THE DEPUTY CHAIRMAN: I
think, Mr. Subramanian Swamy
wanis to raise on that matter.

SHRI SUBRAMANIAN SWAMY:
No. I had given in writing also - to
vou thkat whes I raised the question
of the income-tax of Ms. Jayalali-
tha...

THE DEPUTY CHAIRMAN: No,
I am not allowing you. See’ Mr.
Subramanian Swamy wil] show res-
pect tn the Members. We are on 2
serious issue. Let us discuss... (In-
terruptions® '

SHRI SUBRAMANIAN SWAMY:
Tt is 3 gerious matter.

TiI7 DPEFUTY CHAIRMAN. There
are many issues to be raised in  the
House.

SHRI SUBRAMANIAN SWAMY:

I had raised it during the Question
Hour. Tt was deliberately edited
cnut.

THE DEPUTY CHATRMAN: Now,
we have got other matters. .. (Inter-
ruptions)

SHRI SUBRAMANIAN SWAMY:

Income-tax fraud is a very serious
matter.. . (Interruptions)
SHRI S. MUTHU MANI (Tamil

Nadu): Mr. Subramanian Swamy re-
presents Uttar Pradesh. He has no
right to talk about Tamil Nadu...
(Interruptions)

SHRI V. RAJAN CHELLAPPA
(Tamil Nadu): You did not  allow
TPM’s name to be mentioned in the
House but Mr. Subramanian Swamy
always useq our Chief  Minister’s
rame. Daily he brings in our Chief
Minister’s name. .. (Interruptions)

Several
Where

SHRI S. MUTHU MANT:
time he went to America.
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did he get the money from? (Inter-
ruptions) He fis flying to other nations
also. .. (Interruptions)

THE DEPUTY CHAIRMAN: I
won’t permit you. .. (Interruptions)

SHRI S. MUTHU MANI: What does
Mr. Subramanian Swamy know...
(Interruptions)

DR. JINENDRA KUMAR JAIN
(Madhya Pradesh). Madam...
THE DEPUTY CHAIRMAN: You

are back, Dr. <ain. Welcome to the
House.
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